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anes atioii o allotment o 
Shops by.N.D.M..

4oo .sHRI PI S TIRKE   
ill the Minister o ORKS .VNT) 

HO SIN  be pleased to state 

(a) hether it is  a act that 

N.D.M., cancelled the allotment 

o some shops on the plea that the 

licences erpired tho h the billii 

or the licence ere sent to  the 

shopeepers on the existin rate till 

ly, 191 

(b) hether it is also a act that 

they have ased those shopeepers 

to deposit 30 per cent more o existin 
licence ee i they disire to rene the 
licences 

(c) hat is the criteria o can
cellin o allotment o some shops 

and not cancellin the allotment o 

others  and

d̂) hen the allotment is can

celled, the reason hy the bills o 
licences ere sent to the allottees on 
the existin rate till lyj 191 

THE MINISTER O PARLIA

MENTAR   A AIRS  AND 

ORKS AND HO SIN  TSHRI 
BHISHMA N.ARAIN SIN H) 
(a) es, Sir.

(b)   The N.D.M.C. have inormed 

that the Committee vide its Resol
tion No. , dated 2-3-1 decided 
to enhance licence ee at the time o 

each rene al by 30 per cent o the 

existin rate o licence ee in resect 

o allottees o shops in Mohan Sinh 

Place and ash ant Place and those 

allottees in other m nicipal marets 

ho obtained the shops on tender 

basis or here s blettin had taen 

place and ere re larised ater 

19 . Oriinal allottees o Mohan 
Sin h Pace have, ho ever,  been 

iven exemption on this acco nt or 

ive years more.

In the case o nderro nd shop
pin complex in Conna ht Place 

and the shops on the ro nd loor

o the Lo Naya Bhavan,  the 
rate o increase at tĥ tinir o rene al 

o licence is 10 percent o the existin 

licence ee. as already stiplated in 
the licence deeds exected by them.

(ĉ The NDM  have inormed 

that thev isse cancellation notice to 
tho<e shooeepers ho comniit viola

tions o the terms and conditions o 

the licence deed. In cases here 

theIcence DCriod his expred, the 
allotm-int is lein  atomatically 

cancelled rom the date o expirv. 
In cises here there is no violation 
o the term̂ and conditions o the 

liccnce deed and here the period < 
licence has not expired, the allotmct 

remains.

(d)   The NDM have stated that 

in certain cases the bills coverin the 
post-expiry period  ere  issed 

inadvertently.

inancial Assistance to States
or ro in PlantsTrees

4009. SHRI D. P. ADE A  

ill the Minister o A RIC L

T RE be pleased to state 

(a) hether overnment  have 

recently issed certain instrctions to 

the State  overnments to ,ro\v 

more plantstrees nder the Crash 

Proramme 

(b) i so, hat are the details 

thereo 

(c) hether any inancial assis

tance has been iven by the Centro 

to the States to implement the 

scheme  and

(d) i so, the details thereo 

THE MINISTER O STATE IN 

THE MINISTERIES O A RI
C LT RE  AND R RAL  RE- 

CONSTR CTION( SHRI R. V. 
S AMINATHAN)  (a) es, Sir.

(b)   The tree plantation proram

me o the individal States and 
nion Territories or 191-2  haa
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been finalised and the toral target is 
fixed at 135 3B crfjres  seedlings. 
The Stales and die U. Is, huvc been 
spcrificaily advisee! to cnsurf: ili"*t th'; 
plants riJiouliI fjc Jookcd after carcfully 
for at IciiiSt two yam aftnr plantin::;. 
'J'h'‘v have also been ad vis d lo take 
stepw to raJuce mortal ty (jfthc plants.

11  has Ijern fiuc:-T,:stt;fl to tlicin tliat 
tĥ trcn plantation  for 1982-83
sh'juhl 1m; at least  times tli*; t.iri'ct 
(if ifjBi-'>2 and ih »t thr;v slDulrl take 
U[) pi'Cjjaral )i y ivurk fr(jjn now.

(cj ’̂cs, Sir, C'caLra! assistiricc h:is 

burn pn)V'idrd for afrorcstation work 

iuid̂:r (]';ritr.i!ly Sponsorprl Schr̂ mc 

oil  Soi'ia! I'orcstry. O-iitr.J  assis- 

lias als; been provided nridcj' 

anoihcr Centra!Jy Spo!isr»red Sch'jrnc 

“Soil, Wa'.cr & Tree Conscrvatioa 

in Himalayas’'.  \vhich  includes 

uirorcstafion. Tht; .sdu;inc.s on afTorcs- 

t.itio i imdcr State Sector arc bein" 

iniplcmcutcd by UiL' States from their 

(twn rcsoarccs

(d)  Under the Centrally S|X)n- 
sorcd Schenics in Social Forestry an 
amount ol' Rs.  447‘60 lakhs was 
released as Central tyrant to States 
atid Union 1 erritories during 19O0-81. 
The anioimt of Central tyrant alloca
tion for 1981-82 is Rs. 700 lakhs.

Under the  other Centrally 
Spoasorcd Schcnie, “Soil, Water & 
Tree Conservation in Himalavas” 
an amount of Rs. 180 10 lakhs 
was: released as Central assistance to 
various States and Union Territories 
durin*̂ i()8o-8i. The Central asistance 
allocated for 1981-82 is Rs. 265 lakhs.

Production and Consumption 
Sugar in last Decade

of

4010.  SHRI A. NEELALOHI- 
THADASAN NADAR : Will the 
Minister of AGRICULTURE be 
pleased to state :

(a)  what was the total production 
of Sugarcane in 1980 as cortipared to 
1970 ;

(b) what is ths par capHtac con
sumption of refined sugar in 1980 
as compared to 1970; and

(c; whrU were  Government’s 
declared pnce.s of Suijarcane in 1970 
and in ?(j8o ?

THE MINISTER OF STATE IV 
THE MINIS TRIESOF AGRICUL
TURE AND RURAL RECONS
TRUCTION (SHRI R. V. SWAMI- 
NArH\N) : â) The producion of 
sut̂arcane darin:; 1979-80 is e »ti:n itcd 
at I 28 million toim'̂  aijaimt 135 
miilioa tonnes durin̂ 1969-70.

fbj T1i3 annual estimitcd per 
ĉ oiti comiumptLon of  refined 
.sugar in 197̂1-f̂ci was 7-8 kgs wh::reas 
in 1969-70 it was 6- i kgs.

(c) The statutorv minimum pjice 
during 1969-70 linked to 9 4 per 
cent recovery was fixed at  7 -37 
l>cr qumtal vv-ith a premium of
5 ■ 36 pai!ie for evry 01 per cent 
increase in the  basis recoverv. 
During i979-8o, the statutory mini
mum price was fixed at Rs. 12-50 
per  quintal linked to a recovery 
of 8‘5 per cent and below with a 
premium of 14’71 P use per q lintalfor 
c\'ery o ■ i per cent increase in recovery 
above 8 • 5 per cent.

Allotment of Foodgrains to 
Gachar and Mizoram

4011. SHRI  SANTOSH
MOHAN DEV : Will tlic Minister 
of AGRICULTURE be pleased to 
state :

(a) the basis of allotment of 
foodgrains, i.e. wheat, rice etc. to 
Cachor from the Food Corporation 
of India godowns at Silchar ;

(b) the allotment by the Food 
Corporation of India to Mizoram 
and Cachar, separately for the last 
three years ;

(c) whether the population of the 
area Is also taken into consideration; 
and




